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Leamed Advocate for the Petitioner Company further submits that, as

directed by this Tribunal vide the said order, notices of the meeting have

been served on (i) The Cenhal Government through the Regioml Dir€ctor,

Westem Region; (ii) The Registrar of Companies; (iii) The Official

Liquidator, High Court of Bombay, and (iv) the concemed Income Tax

Authority.

At least 10 clear days beforc the date of hearing of the P€tition, the

Petitioner Company to publish notice of the date of hearing of the Petition

in two newspapers, viz. in Indian Express Qvlumbai edition) in English

language and in Loksatta (Mumbai edition) in Marathi language, as per

Rule 16 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016.

The Petitioner Company to file afndavit conlirming publication of the

advertisement 3 days before the next date ofhearing.

V. Nallasenapathy
Member (Technical)

B.S,V. Prakash Kumar
Member (Judicial)
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